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6. Having regard to the f:icts and circumslanccs offie case. the offenc€ commincd under section
2ll r.w. Schedule VI ofthe Companies Acl. 1956 by the Company and ils l,'ro Di.ectors named
above. is hereby compounded.

7. Therefore, Registrar ofCompanies. Chhattisgarh is hereby directed ro take lu her acrion as

provided under section 62lA(i)(c)(d) ofthe Companies Act. 1956

Ordered Accordingly

B.S.V. PI{AKASH KTJMAIT
Membcr (Judicial)

Dared this I S\ \\\L,2c\?
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